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PER JUSTICE (RETD.) C.V.BHADANG, PRESIDENT: 
 
 

  The challenge in this appeal at the instance of the appellant 

assessee is to the order dated 08.09.2023 passed by the 

CIT(Exemption), Chennai, thereby rejecting the application filed by 

the appellant seeking registration u/s.12AB of the Income Tax Act, 

1961 (hereinafter the ‘Act’) for non-compliance.    

 

2. We have heard the parties, perused the record.  The ld.counsel 

for the appellant has taken us through paras 4 & 5 of the impugned 

order which refers to two emails, which according to the 

CIT(Exemption) have not been responded by the appellant.  The 
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ld.counsel has pointed out at pages 12 & 13 of the paper-book in 

which the e-mail address on which these notices were sent reads as 

‘arvindthyagarajan@spinfotegh.com’.  The ld.counsel has pointed 

out that the correct e-mail address reads as 

‘arvindthyagarajan@spincotech.com’.  The ld.CIT-DR has also fairly 

conceded that there appears to be an inadvertent error in 

mentioning the e-mail address.  Thus, it cannot be said that there 

was proper service of notice. 

 

3. In that view of the matter, we find that the application needs 

to be restored to the file of the CIT(Exemption) for disposal 

according to law.   The appeal therefore succeeds. The impugned 

order is hereby set aside and the application u/s.12AB of the Act is 

restored back to the file of the CIT(Exemption) for disposal 

according to law. 

 

4. In the result, the appeal filed by the assessee is allowed for 

statistical purposes. 
 

       Order pronounced in the open court at the time of hearing on           
23rd January, 2024 at Chennai. 
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(मंजुनाथ. जी) 
(MANJUNATHA.G) 

लेखा सद᭭य/ACCOUNTANT MEMBER 

(जि᭭टस चंᮤकांत वसंत भडगं) 
(JUSTICE C.V. BHADANG) 

अ᭟यᭃ/PRESIDENT 
 
 

 

चे᳖ई/Chennai, 
ᳰदनांक/Dated, the 23rd January, 2024 
 

RSR 
 

आदेश कᳱ ᮧितिलिप अᮕेिषत/Copy to:    

 1. अपीलाथᱮ/Appellant  2. ᮧ᭜यथᱮ/Respondent     3. आयकर आयᲦु /CIT  

   4. िवभागीय ᮧितिनिध/DR           5. गाडᭅ फाईल/GF.  


